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LOK SABHA

Friday, August 2, 1968|Sravana 11,
1890 (Saka)

The Lok Sabha met at eleven of
the Clock.

[MR. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Homes for Infirm freedom fighters in
West Bengal

*271. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

ta) whether it is a fact that a large
number of old and infirm revolutiona-
ries and freedom fighters in West Ben-
gal are faced with miserable plight re-
garding their  accommodation and
maintenance;

(b) if so, whether Government pro-
pose to undertake any scheme for
making respectable Homes for these
revolutionaries and freedom fighters;
and

r¢) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). According to the informa-
tion made available by the Govern-
ment of West Bengal, the exact num-
ber of the infirm freedom fighters who
are. actuelly faced with such difficul-
ties is not known. The State Govern-
ment have, however, sanctioned a
scheme for the establishment of a
home for providing accommodation
and maintenance of 60 old and
infirm political sufferers, for
which provision of Rs. 1.25 lakhs has
been made in the State Budget during
the current financial year.

SHRI SAMAR GUHA: gir, it is pro-
verbially known that revolution de-
vours its own child, and if it is an-
motated in case of India it can be said

3618
that the Indian revolutionaries have
been heartlessly neglected, ignored
and condemned to oblivion. Otherwise,
I could not understang the.reply just
now given. If the Home Minister him-
self was there, I believe his reply
would have been different. Now, re.
garding the Andamap prisoners a re-
presentation was made to the Home
Minister, and also during the discus-
sion at the Consultative Committee
Meeting in West Bengal, the matter
was brought in. at which representa-
tives on behalf of The Andaman pri-
soners met him and this representation
was made and it was signed by Siraj-
uddin Huq, Kalipada Roy and B. N.
Mathur. I could never imagine such
a cut-and-dried and wooden reply that
wag made by the young Minister of
State in the Ministry of Home Affairs
who is fortunate enough to have been
born with a silver spoon in his mouth.
In his reply he has written:

“The ex-Andaman political pri-
soners are not treated as a special
category distinct from the rest of the
political sufferers who participated
in the freedom movement. The faci-
lities and concessions admissible in
general] to the political sufferers who
took part in the freedom movement
can always be availed of by the ex-
Andaman political prisoners to the
extent admissible.”

Certainly, the category of the revolu-
tionaries apd the ex-Andaman political
prisoners ; surely to be differentiated
from the other freedom fighters. If
you go to West Bengal—

MR. SPEAKER: May I remind him
that this is Question Hour?

SHRI SAMAR GUHA: With one
sentence more, I shall finish my ques-
tion. With folded hands, I appeal to
you, and I submit that this Govern-
ment did not do anything for thous-
ands and thousands of those people
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during the last 20 years, those politi-
cal prisoners and others who fell in the
cause of freedom and went to the gal-
lows as martyrs. We must bow to
them with folded hands. In West Ben-
gal you will find that there are thous-
ands of detenus and revolutionaries
who had been in jail for 10 to 15 years;
over a thousand who haq been in jail
for 15 to 20 years; a few hundreds bet-
ween 20 to 26 years and at least a few
dozeng who had been in jail in the
Andamans or in detention there for
over a period of between 25 and 30
years. Would not the country expect
that this type of prisoners should be
treated as a special category of politi-
cal sufferers, because their mission was
a mission of total dedication, total
sacrifice and tota]l consecration to the
ideal of Indian freedom?

With this background, I want to
put the question whether the Central
Government, in co-operation with
other State Governments concerned,
will extend financial and other help to
the families of the revolutionaries and
martyrs, the ex-Andaman prisoners, all
over the country, not only in West
Bengal, and also to their surviving
parents, widows, minor sons and
daughters and also provide pension to
all revolutionaries . . . (Interruptions).

MR. SPEAKER: Will he sit down
now? The House is learning, the
other members are learning to put
supplementaries. 1 am keeping quiet.

MR. SAMAR GUHA: May I know
whether the Government wil] take any
concrete steps to help the political pri-
soners and also the cx-revolutionaries
who have been in detention for a very
long period of time, who have been in
Andaman jails, to give them special
financlal and other aids to them and
also to the surviving members of their
families like widows, parents, minor
sons and daughters and also give pen-
sion to those whq have reached the age
of 60 years. Regarding the informa-
tion given in the reply, I want to know
when this home for the revolutionaries
has been started, and when it will be
completed? May I also know whether
it ig known to the Government that
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¥ another revolutionary home has been
formed by the revolutionaries them-
selveg called Vipalvi Niketan and whe-

ther Government will help that home
of revolutionaries also? e

MR. SPEAKER: Let the House note
that one supplementary has taken
7-1{2 minutes. I cannot prevent any-
body doing it now. I am helpless.

AN HON. MEMBER:
helpless.

You are not

MR. SPEAKER: I can only ring the
bell. I can request{ the hon. member
to sit down. [ can appeal to him. Hon.
members themselves shoulq under-
stand it. What else can be done?

SHRI RANGA: Our only plea is
that you may advise one of 'your de-
puties to give some indication as to
how a supplementary should be put.
While being most respectful to all
the sufferers in the cause of the na-
tion, my hon. friend does not seem
to know how to put a supplementary

and he goes on accusing others.
(Interruptions).
SHRI SAMAR GUHA: You have

been one of the colleagucg of Netaji
. (Interruptions).

SHRI K. LAKKAPPA: He is a
senior member and these charges can-
not be made against him.

MR. SPEAKER: Mr. Lakkappa is
also a member of the same party. If
he fecls satisfied that a supplemen-
tary can take 7 minutes. I am satis-
fied. That means only 4 members
can get the chance.

SHRI VIDYA CHARAN SHUKLA:
1 agree with the hon. member that
more could have been done for poli-
tical sufferers in the country. I also
share the sentiments of the hon.
member about the suffering and. sac-
rifices, etc. made by the valiant free-
dom fighters. There is no difference
of opinion as far as these two things
are concerned. Ag explained ear-
lier in the House, this subject of aid
and help to freedom fighters has been
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put in charge of the various State
administrations and they have been
doing their best in this matter. For
instance, they have been given lump
sum cash grants, land grants, monthly
pensions, refund of fines imposeq on
freedom fighters during the freedom
struggle, restoration of confiscated
properties, rehabilitation loans and
other things. Ag far as the Central
‘Government is concermed we took
upon ourselves to regulate and to co-
ordinate the policy, and this policy
bas been accepted by all State admi-
nistrations. They are doing their best
within their available resources to
help the freedom fighters ag far as
they can.

SHRI SAMAR GUHA: I wanted
10 know from the Home Minsiter
whether he was going to make a

separate category of the ‘revolution-
aries’.

SHRI VIDYA CHARAN SHUKLA:
As far as the Central Government is
concerned, from time to timc we give
ad hoc assistance to various political
sufferers within our own means.
About this question of the house to
be completed by West Bengal Gov-
ernment for the political sufferers, as
1 have already indicated in my main
reply a provision has been made in
the current year’s budget and 1 hope
during the current financial year they
will take proper action to complete
this work in an expeditious manner.

SHRI SAMAR GUHA: Unfortu-
nately, Sir, from the Minister’s reply
1 feel that the hon. Minister has not
understood the jmport of the word
“revolutionaries” which I used again
and again in my question. I would
only ask the Home Minister, who had
been present in that meeting and
who hails from the land of Chapekar
brothers and Savarkar brothers, the
two pioneer revolutionaries, whether
the Government will constitute a
committee of the members of Parlia-
ment to go into this question of
giving aid to the revolutionaries—I
want to point out that there is some
difference between revolutionaries
and politica] sufferers. Thig question
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is begging for the last twenty years.
I want to know whether he will
agree to that.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Sir,
he pointedly askeq me this question
and, therefore. with your permission
I will reply to that. The Minister of
State was certainly replying on the
basis of our policy in this matter.
May I ask him whether it is neces-
sary to have a committee? If he has
any suggestions to give us, any spe-
cific ideas to put forward, I am pre-
pared to discuss with him. Merely
appointing a committee leads us no-
where. If hon. Members have got
any specific ideas or suggestions I am
prepared to discuss the matter with
them so that possibly I can acquaint
them with whatever we¢ are doing
and what can be done in this matter.

SOME HON. MEMBERS: rose—
MR. SPEAKER: Dr.

SHRI SAMAR GUHA: 1 inviteq his
attention . .

Govind Das—

MR. SPEAKER: Order, order. The
House counsists of 522 Members.

o Wifarg sta ;W HaAT AT 7
7z g F ™ Ay § @ faww
50 g 9T o faar mar & aar
FT G W TH TG FT T §T
w ? fF o favg & 3w fear o
# gg s e g f& an gw fawg
# v qdt T ¥ W Ao
¥ AT & 9 o €, w99
et § ¥ waT &, aft s
AT 39 ®1 fAer w7 ¥y qwT qare
wrand & fad oF AT AR 40
fax & @ 2 7

ofi faar won qew: dar fe
# ot qw geT ¥ exr ¥, oyt A%
Hify w1 qavw § 3w Ny w7 dwg
o agt ¥l AT T ww & fr
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T AEA § T waen ® v
T § ST QTS T A LW GG
AR AR L, wag a2 5
g TG W FE 99 qF q9rg g oY,
F ATt qrEg Ay wE off a7 i ARy AE
o AfeT Fa1 A qgw wT 2—3B
ey 7z & s10 "3z &, W
7T guifas AfsAl F1 gEEer @
TE & AT IF % g q&T T AW T
faadfy 72 @, A9 A% gTy TR wATEr
formad agf oY & | Tog W9 g
ggraar faew § Fw FAY gAY F qr
TIHIAF TEEAAT U & aArAgi
FT FE THRATE T 2, I T FATL TG
foremA w93 & 9 7 3T F T
TIFT | 2F-AT FQ & AT @F IJqH
TAEITAT & T Tq¢F FA 7 |

st Tfa T ¢ et st e wEEy
q wamn {w Afq A1 feqx &, afea &
ST AT g o oo 3w
vz a1 w15 fowrA ok § 5 fow
AW A TS e § oW fear
g1, I H q AT FAF T H § I AT
gergar fiadr & A o1 favdy 7=
T2 37 &1 ggrar a@g fawAy & 7
FT HAl AT Ag  FaEd R
1920-21, 1931 A 1942 T AN
= Rt ® o fa @ 3
Wi feaar ar, 37 & & 9 fea st
FY qg WAl &Y AT @ AGT I A
TN A faieil @@ X W &
wiwd afg |

Ty ¥ Wk qR feem ww @ fr
fagdt =@ & wraeg qEea WY fawr-
For & aga & s 0 faefte s
# 7€ | g 3% gaw § fe feae
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agEar @ T —3wF TN F ;v
feot a~ar aaw F dfaw fae oy
wHEosNT ¥ §——aw ¥
giFd T8 @ W § wifs g aw
A g & Il #1 39 gfee
AT A T awr 7
N A faQefy a0 ¥ &, qunt fok
w15 g WY &Y, 7w amEe ¥

ft fa o widw I F7 swAr
faerY &, maT @ @

SHRI S. M. BANERJEE: You do
not even treat them as political pri-
soners.

SHRI KARTIK ORAON: Puolic
morality or national morality, if we
can say so, demands that the freedom
fighters arc properly looked after
and taken care of. There are some
who, even though they were opposed
to the national movement, by their
nuisance value have been able to
cash from the national Government.
There are stil] others who are merely
cashing their association with the
freedom fighters. Then there are the
honest and sincere freedom fighters
who have either been thrown into
oblivion or in wilderness. For ins-
tance, the Tana Bhagats have lost
everything, even their landed pro-
perty because they were staunch
and devout followers of Mahatma
Gandhi in the non-cooperation move-
ment of 1921, Government of Bihar
granted them Rs. 10 lakhs for the res-
toration of their lands but that fizzied
out. I would like to know from the
Government whether they have got
anything in their mind to evolve a
scheme so that these freedom fighters,
irrespective of what their political affi-
liations are, properly looked after and
their losses compensated; if not, whe-
ther Government would like to think
in this direction.

SHRI VIDYA CHARAN SHUKLA:
I have already indicated that this is
our line of thought and our policy.
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oft W ety @it ¥ FOR
¥ ag WA AT f AW 1942 &
s farht qwewE aw §F @
¥R ¥ war faer v q2 T "Wk
o To & fauifgat wx wfrsQa
w |qT g gurfas e qeAT
oy P R A R Y W I
R W aggar A 9 7 afz mgEar
A ¥ A fealy arggar 3 & 7

=t faaraeo e ¢ fom /W A
Jat ¥ @w gfegw qwEd Wi
€ A, 3@ I B QO a@ @
FUrR & FATA A &1 9 QO e
& Y &, farr cgrrr & A §,
™ F AFT 5H AT AL 99 TG §

TGy O qAAT & A 2 W} ey
g 1 qWTT ALY T ST

SHRI R. K. SINHA: I was the con-
venor of the nationa] conference of
freedom fighters. The speeches deli-
vered in that conference were such
that it appears that some of the free-
dom fighters are being reduced to the
junk of history; the condition of their
neglect is terrible. I would like to ask
of the Minister whether a proper na-
tiona] history of the freedom fighters
will be prepared. a roll of honour of
freedom fighters in every district will
be maintained, pensions will be given
to the deserving freedom fighters who
are poor or to their widows, full free-
ship concession will be given to their
children and in view of the national
importance of this question whether
Government of India will bring for-
ward a Bill in this Parliament which
al] sections of this House will support.

SHRI VIDYA CHARAN SHUKLA:
I have already indicated in my reply
that we have probably not been able
to do as much as we should have done
for the freedom fighters. I agree with
the hon. Member that there are free-
doom fighters in the country whose
condition is not good; they are suffer-
ing and they have not been looked
after very well.
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As far as the question of compiling
the history of the freedom fighters is
concerned, we have already taken
steps to do it in co-operation with the
Ministry of Education. A comprehen-
sive who's who is being compiled.

SHRI RANGA: “List of those peo-
ple,” he says.

SHRI R. K. SINHA: There should
be a roll of honour of freedom fighter

in every district.

SHRI VIDYA CHARAN SHUKLA:
We are compiling a who's who which
could be called the roll of honour or
be given any other appropriate name.

1 also understand that certain State
administrations have given Tamra-
patra to various freedom fighters in
recognition of their valiant gervices to
the nation.

SHRI R. K. SINHA: They are not
even invited to freedom fighters’ func-
tions on the 26th January and the 15th
August.

DR. RANEN SEN: May I know
whether it is known to the Govern-
ment that whereas there are thousands
of ex-political suffers, only a few hun-
dreds get pension from the Govern-
ment of West Benga) and that too,
the amount of pension, is only, on an
average, Rs. 50 to Rs. 60 per month
and, if so, would the Government try
to instruct the West Bengal Govern-
ment or give them extra subsidiy so
that at least more number of ex-poli-
tical sufferers are covered and the
paltry amount of pension is increased
to a decent amount?

SHRI VIDYA CHARAN SHUKLA:
I have. already said that we have not
yet done as much as we could and the
hon. Home Minister has also suggested
that if there are any specific sugges-
tions regarding this matter, we can
talk over and try to improve our per-
formance.

DR. RANEN SEN: Here is my sug-

gestion. They might give their reaction
here and now.
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SHR VIDYA CHARAN SHUKLA:
We shall consider that.

SHRI D. N. TIWARY: All freedom
fighters should be termed ag one cate-
gory whether they are terrorists or
revolutionaries or satyagrahis. The
only difference should be in regard to
the duration of suffering and how
many years they suffered. Otherwise,
they should be termed as one
category. Then. I would like to know
whether the Government have taken
steps to collect data from State Gov-
ernments abouy the number of freedom
fighters with all their particulars—only
a few are stil] living and they will
pass away in 10 to 15 years. May I
know whether they have collected the
data from the State Governments
about the number of freedom fighters,
the aid given to them ang the num-
ber of those who have not received
any aid so far.

SHRI VIDYA CHARAN SHUKLA:
1 have already replied to a part of his
question. We are compiling the infor-
mation about the freedom fighters in
consultation with the State Govern-
ments and Union Territories and in co-
operation with the Ministry of Educa-
tion. As regards the question of collec-
tion of data regarding the help given
so far, we have only been advising the
State Governments to be as liberal as
possible to help the valient freedom
fighters. But we have not collected the
information as to what has been the
quantum of help so far given to the
freedom fighters.

off g T I ;T W
fafaeez 1w @ & ome efcmo
R fgwma & 91 faferw aww
§ I =T fmawdr § S oA
ot aifs ITR1 weg faw @ A
I o qseufa & ® gfmom F
T X ag AT fEar ar f5 oy
Qfafers AFE F1 @ AT AT Fo
@ THFy AMF @A &7 g &
amg WX ag @W st I fewar §
Y ATy avfis € QAT S FT ETAE-
Fz wraT ¥ HT qF 7 W T
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3 I wrEA wIged & gwiow v
qar T & | FAd vy & ot e @
q JEFT FIHA F GO I E | WA
g aF W AAA T AeqF g, & gfe-
i TAHE ¥ TBATE FT KA |

MR. SPEAKER: Next Question. Mr.
Ram Gopal Shalwale

Y TRTERTT TR WA qgEd,

i & § & 35 @ § AfFT w0 qA
HFT AG T @E qafs WA qE A
IEH AT KT AT AET S VE E |

MR. SPEAKER: Three or four com-
munist members got up and I called
Dr. Ranen Sen. Every member wants
to be called. What can I do? When
three or four of them got up, I called
Dr. Ranen Sen. Will he kindly sit
down . . . (Interruptions).

o THEAIT TR qE FATT
71 7 gAT? AfuEet 71 8 2

MR SPE/KER: Will he please sit
down. I do not want to send him out.
The Leader; must say something.

wi fry T WO AT AT TEY ALY

MR. SPEAKER: When SSP mem-
bers got up, 1 called the leader of the
SSP. Will he please sit down?

o TR Es  fRT w agw

¥ d39 &7 4T A9 O |

MR. SPEAKER: Mr. Shastri, if you
do not want to sit in this House, may
I request you to leave if you think that
it is not ccmpetent, will you please
leave the House? May I request you to
leave the House if you do not want to
sit here? If you want to sit here, you
should sit quietly . . . (Interruptions)
1 do not want to argue. Efther you sit
quietly or lcave the House. The work
of the Housy: must continue. You can-
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not hold it to ransom. Please sit quite-
ly or leave the House.

feeeft # afcdiooml & forlr
farefra s

“272. off T MaTE TR
wqT TE-WTT HAY qE AqTR K AT G
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(%) #ar foeet AgTeR ofwg |
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FTAFT 11 ¥ v AT ART AT R
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T A § qsa WAt (o
faaracor A=) : (%) 4 T,
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gifva uF dFeT & s § faest
TEA A 59 HATAT F1 13-6—1968
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